No. 13(A) Imphal, Wednesday, . . April 5,.2006.". (Chaltra 15 1928)
SR ~_ GOVERNMENT -OE.. MANIPUR o

SECRET ARIAT - LAW & LEGISLATIVE AFFAIR?
' DEPARTMENT

| NOTIFICATION
: Imphul thc sth Apnl 2006

' No. 2/6/2006-Leg/L.~The followmg Act of the Leglslature of Mampur ‘which ™
received assent of the Governor of Manipur on 3-4-2006 is: hereby pubhshod -

in the official Gazette.

THE SALARIE& "AND ALLOWANCES OF DEPUTY CHAIRPE‘RSON OF
THE STATE PLANNING BOARD (MANIPUR) THIRD AMENDMENT '
ACT, 2006 :
(Mampur Act No. 5 of. 2006)

AN
ACT -
further to-amend the Salaries and ~Allowances of ’Dé_puty Chairrhém‘ ‘Qf jthc State
Pianmng Board (Mampur) Act, 1972. . .

Beit: enacted by ‘the Leglslature of Mampur in the F|fty—sevcnth vear of the' SR

Republic of India as follows:—

1. “Short titie and commencement. -—-(1) “This- Act may be called thc Salanes il

and - Allow ances of Deputy Chairman of the State Planning Board (Mampu ) Thlrd o

~ Amendment -Act, 2006. _ ‘
@ 1t shal! come into. force . from the date of its pubhcaunn ip: the: oﬁ'lcw.l

' Gazette R



2. Subs muuon of: ﬁectxon 3.
of Deputy: f-the-»Stat,e‘; Pl
!eierred to- as”the Act) he“’foll

réf".ptdv’ided _' for.a :',Mims;étf L
: i Mampur) Act, 19720
- X Substltutxon of section 6 —«For sectxon 6 of the Act the followmg shall‘i o
be substituted, namely,_ S Sl R

«6.  Vehicles and ‘housing” Ioan -—The Deputy Chalrman shal] be entuled to-

a ‘vehicle/housing: loan- uptoa: ‘maximum. of - Rupee ,lakhs which -shall 5
terest by the ovemment durmg the-

be recoverable from ‘his- salary with in
term -of his ofﬁce as’ may be prescnbed

Provided that 1f the: Deputy:- Chanman oeases to hold hxs oﬁico the
outstanding loan: shall be. xccove:able fr _the salary rccewable as a Membcr'
and rcmmmn‘ balance, _1f any, ‘from his’ pansxon

CTHC KAMIN[ KUMAR SINGH,
T Deputy Secretary (Law),
' rovernmont of M

Pﬁnibd ‘at .the Directorate of Ptg. & Sty Govt. - of MampnrlSOS—C/S-&m&



